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Bhri V.K. Vohra. Programmer, UPSC in this application
under Section 19 of the Administrative Tribunals .Ar:t.,. 1985
(hereinafter the hct) assalled the oM dt.11.10.1921 (Annexure
Al}, revised seniority and the Memo dt. 10.1.1997 (Annexure
A7) rejecting the representation observing that the Jjudgement
delivered in the case of D.R. Anand by the Principal Bench of
the Central Administrative Tribunal in OA 1647/88 decided on

23.11.1990 cannot. be applied in his case.

The applicant claimed the relief that a direction be
issued to the respondents to agrant the seniority from the date
of adhoc appointment and counting of adhoc service in the
grade of Programmer with  consequential benefits. The
applicant was promoted on adhoe basis for a qhm'f period of
three months w.e.f. 13.7.1983 from the post of Assistant

-

Programmer to the post of Programmer, UPSC. He  was




specifically told that his appointment will not confer any
entitlement for his seniority. He was reqularised in his
appointment  as Programuer w.e.f. Z1.i1.1885. The semority
list of Pmgrammer was cireulated  vide oM dt.17. 0. 1988
(Anmexure R1) and his senjority was reckoned in the agrade
w.e.f. 21.11.1985 showing him below D.R. Anand and the
direct recruit vijay Kumar and Phool gingh. The applicant at
that time made a representation on 26.10.1988 (Annexure RZ),
but the same was rejected by the order dt. 11.4.1989
(Annexure  R3). Shri D.R. Anand, who was also promoted from
the post of Assistant Programmer on adhoe basis filed an OA
1647/89 against the seniority list eirenlated by Om dt.
17.10. 1988 in which he claimed the benefit of adhoc service as
Proagrammer and his contention was accepted in the decision in
that OA delivered on 73.11.1990. HIs seniority was upgraded
with effect from the date of adhoc promotion of Programmer
from the T:N-é("fl'in‘: post of Programmer Assistant. After the
decision of the:z-- case of D.R. Anand aforesaid and its
implamentation by the respondents in the senjority list dt.
11.10.1991, the applicant made another representation to the
respondents for the grant of similar benefit to him. The
respondents rejected the sane and hence this application for

the above mentioned reliefs.

The respondents contested this appl ication and in the

reply took the preliminary objections that the application is
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In . the Constitution eench Judgement of the DI rect

Racruits Class 11 Ercrineers officers' Association and Others
va. State of Maharashtra and Others, Judgement Today {990
it has been held in para 47 in the last sub para

that the matters which are sottled should not be unsettled

after long time.

+

In view of the ahove discussion, the presant

maintainable

application 15 barred by time and as such, not
Jlan because  of  non joinder of necessary parties. The

therefore, dismissed at the admission stage

application 1%,

o1f lsaving the parties to hear thelr owWwn COSLS.
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